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* IN THE HIGH COURT OF DELHI AT NEW DECHT _

+ ITA 1200/2006

COMMISSIONER OF INCOME TAX .. Appellant
Through  Ms. P.L. Bansal

VErsus

(Y

M/S R.D. RAMNATH COMPANY ... Respondent
Through  Mr. Santosh Agarwal

CORAM: ‘ |
HON'BLE MR. JUSTICE MADAN B. LOKUR'
HON'BLE MR. JUSTICE VIPIN SANGHI

~ ORDER
% 24.08.2006

CM No.10687/20066 (Exemption) -
Allowed, subject to all just exceptions.'

CM stands dlisposed_o'f.
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For order see ITA No.1199/2006.
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* IN THE HIGH COURT O
+ ITA 1199/2006

COMMISSIONER OF INCOME TAX ... Appellant
Through  Ms. P.L. Bansal

VErsus

M/S R.D. RAMNATH COMPANY .... Respondent
Through  Mr. Santosh Agarwal

CORAM ,
HON'BLE MR. ] USTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE VIPIN SANGHI

ORDER

% 24.08.2006

The Revenue is aggrieved by an order dated 9* June, 2005 passed
by the Income Tax Appellate Tribunal, Delhi Bench “D” in ITA Nos.

4125 w0 41287Deil2004i relevant for the assessmen; uyears 1978-79,
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1982-83, 1983-84 and 1984-85.

The only. issue that had ansen for consideration of the Tribunal
was whether the Assessee w_ﬁs entitled to interest under Section 244(1A)
of the Income Tax Act in respect of payment made by .thelAssessee
ander Section 220(2) of the Act.

The Tribunal has noted in paragraph 11 of the order that the issue
is no’longer res integra in view of th‘esdecision of this Court in Modipan
Ltd. Corp. vs..CIT, (2004) 270 ITR 257.

In the said decisiqn, this Court has relied upon an earlier decision
of the Gujarat High Court in CIT vs. Gujarat State Wm;ehou;sing
Corporation, :2002 (256) ITR 596.

The Gujarat High Co'im in tum relied “upop several . decistons
rendered by various High Courts including the Madras High Court,
Madhya Pr‘adesh High Couri' and Kerala High Court. We do ndf see any

reason to take a different view and, therefore, are of the opinion that no
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substantial question of Jaw anses for our consideration.

Dismissed.

AUGUST 24, 2006
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MADAN B. LOKUR,J
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